CENTRAL ADMINISTRATIVE TRIBUNAL
CALCUTTA BENCH

0.A. NO: 350/1350/2017 Dated : 22:11:2017

Coram ' Hon’ble Ms. Manjula Das, Judicial Member

Subhas Chandra Bera,

son of Late Prafulla Kumar Bera,
aged about . 63 years,

residing Sugam_ j Apartments,
Block-="D), Flat No. 1/E,125;,
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2. The ’Ch‘léf*Commlssmner of
Central Excise (Delhi Zone),
Central Revenue Building,
|.P. Estate, ITO,
New Delhi- 110109

3. The Chairman,
Central Electricity Regulatory
Commission, 3 and 4" Floor,
Chanderlok Building, 36, Janpath,
New Delhi — 110001.




4. The Additional Chief Adviser (Cost),
Indian Cost Account Service (ICAS),
Ministry of Finance, Department of
Expenditure, Office of the Chief Adviser
(Cost), Room No: 207 “C* Wing, 2"
Floor, Lok Nayak Bhavan, Khan Market,
New:Delhi = 110511.
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For the applicant Mr A ‘Chakraborty, ,ICounsel

For the respondents :MI’%;P?%M E{herjee ,(founsel,,; L e
DDA S R A = ¥

ot

N g‘"“”
Z‘&a "»- ORDER(OraI)

O N

Mamula Das, .ludrcral Member:e,& ;;; 'tf

; et Y
ThIS Ouiﬁhas beeﬁjfrled b
s}’ AN

'”8 (a) @n order é |ssue drre e theiresponde r
éon basrs of upgraded ent j#‘i fery&goo(d andfto grant Nonf.Functlonal

fUpgradatlon from ”the,;Grade Payg‘ 8f Ré é“ig@f 4 to the Gracig_‘&aygof Rs.

10 000/ with effect from the dsa egihis%pa?thmates were given; ¥

(b) An %rde do*nssue d|rectmg*the"responden {authontres to re—frx the

pay/pensron C}f ?he apphcant and also tQ grant warreg‘rs w1th interest
adm|55|bleit{nde?RulesialL9%\iv”:n favour of the%’ phca‘*ht%at an early date.”

f«v! % i - ,,wﬂw, f

"?3*}% k’%,_% t»"f & - . i e TE {‘ﬂ‘ / .
fr, ., £ f' PER O e A
#Eeg i
2. | have heard*‘the Id *Coggsel for both sides and peruse" the pleadings and
"’.’Q}“ M&”m"‘f’“mm‘f ot T ”7

%
”‘}1‘ ‘«L"—"‘-ﬁ
‘materials placed before me. ™., =

3. Ld. Counsel for the applicant Mr. A. Chakraborty submits that the apblicant
joined the Indian Cost Accounts Service (ICAS) as Deputy Director (Cost) in March,
1992 and was promoted to the post of Joint Director in 2000 and the post of
Director (Cost) in 2005. The abpli‘cant joined the Office of the respondent Nb. 4 on

19.05.2006 as Joint Chief {Finance) on deputation basis and retired from service

in the months of February, 2014. Mr. Chakraborty further submits that the .
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7 applicant was given adverse remarks in his ACR for the period from 2007-2008
which was duly communicated to him. Accordingrto Mr. ‘Chakraborty, the
applicant made representation against such adverse comments in his ACRS and
that was forwarded to the reviewing officer who had expunged all adverse
remarks made against the applicant in his ACRs but had not upgraded his bench
mark to “very good”. However, the ICAS forwarded the matter to the
Department of Expenditure for conducting DPC for grant of Non-Functional

Upgradation. The DPC was held mxthe month of: October/November 2013 and the
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4, Mr. A Chakrbaorty, de” Counsel for the appl?i:ant submlts that tﬁls isalong
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pending matter but*the authgrities have not consndered thex'case of the applicant
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placed before the DPC. Mr Chakraborty“’further submits that the apphcant
would be satisfied for the present if he is permitted to file a
comprehensive/detailed representation before the respondent aut‘horitie.s
ventilating his grievances therein and competent respondent authority is directed

to consider and dispose of the same within a specific time frame.
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Ld. Counsel Mr. P. Mukherjee appearing on behalf of the respondents

submits that he is not in a position to give any reply regarding factual position of

“the matter without having any instruction from the authorities concerned.

6. Considering the submissions made by Id. Counsel for both sides, | find that
it would not be prejudicial to either of the sides if a direction is given to the

applicant to file a c0mprehensive/detai|ed representation to the competent
\
respondent authority ventllatmg his-grievances: therem and the said authority is
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the respondent authormes are dlrected to convene a rev,ne”ﬁ DRE” to consider the

case of the applicant f"ong[en't‘f'ﬁ“g"‘No-ne,Eunctiofr‘i%"izUpggad*a”iion as granted to his
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batchmates and grant the consequentlal benefits accordingly.
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